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the people that this article is going to give the Governor the power to interfere in the
administration. Nothing of the sort is intended and such a result I am sure will not follow
from the language of the article 147. All that the article does is to place the Governor in
a position to enable him to perform what I say not functions because he has none, but
the duties which every good Governor ought to discharge. (Cheers.)

Shri H. V. Kamath : May I ask Dr. Ambedkar some questions?

Mr. President  : What is the use of asking questions now? You had your chance.

Shri H. V. Kamath : Dr. Ambedkar said that I could put questions at the end of his
speech.

Mr. President  : I do not like this practice of putting questions at the end of the
discussions. All questions have been answered. I will now put the article to vote as there
is no amendment to this.

Mr. President  : The question is :

“That article 147 stand part of the Constitution.”

The motion was adopted.

Article 147 was added to the Constitution.
————

New Article 147-A

Mr. President  : There is another article proposed to be added—147-A by Prof. Shah.

Prof. K. T. Shah : I do not wish to move it.

————

Article 150

Mr. President  : Articles 148 and 149 have been passed. We go to article 150.

Shri L. Krishnaswami Bharathi (Madras: General): May I suggest that this article
be held over?

Mr. President  : Is it the wish of the House that the consideration of this article be
held over.

Honourable Members : Yes.
————

Article 151

Mr. President  : We go to 151.

(Amendment Nos. 2298 to 2304 were not moved.)

(No. 2305 was not moved.)

There is an amendment to this— 181 of Third List by Mr. Gupte but the original
amendment is not moved.

Shri Brajeshwar Prasad (Bihar: General): Sir, I will move 2305.

I beg to move:

“That in clause (1) of article 151, The words ‘and the expiration of the said period of five years shall
operate as a dissolution of the Assembly’ be deleted.”


